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CENTRAL ELECTRICITY REGULATORY COMMISSION 

NEW DELHI 
 
 

 

 

Date of hearing: 23.3.2018  

Coram:  
 

Shri P.K. Pujari, Chairperson 
Shri A.K. Singhal, Member 
Shri A.S. Bakshi, Member 
Dr. M.K. Iyer, Member 
Shri Ravindra Kumar Verma, Member (E.O) 

 
 
 

Petition No. 244/MP/2016 with I.A. No. 86/2017 
 

Subject               :   Petition for measurement of GCV of coal from the samples taken 
from the Railway Wagon Top.  

 

Petitioner       :   NTPC Limited. 
 

Respondents       : GRIDCO Limited & Others. 
 
 

Petition No. 139/MP/2017 
 

Subject              :   Petition under Section 79 of the Electricity Act, 2003 read with 
Regulation 54 and 55 of the CERC (Terms and Conditions of Tariff) 
Regulations 2014 seeking appropriate relief due to extreme practical 
difficulty faced by the petitioner in implementing Regulation 30(6) 
of the said Regulation and directions issued by the Commission in its 
order dated 25.1.2016 and for consequential directions. 

 

Petitioner      :    Maithon Power Limited. 
 
Respondents      : Tata Power Delhi Distribution Limited & Others. 
 
 

Petition No. 220/MP/2016 
 

Subject              :   Petition under Section 79 (1) (f) of the Electricity Act, 2003 seeking 
adjudication of dispute between West Bengal State Electricity 
Distribution Company Limited and NTPC Limited and Damodar Valley 
Corporation relating to over invoicing and recovery of Rs. 1192.67 
crores. 

 

Petitioner      :    West Bengal State Electricity Distribution Co. Ltd. (WBSEDCL). 
 

Respondents      : NTPC Ltd. and Others 
 
 
 

Petition No. 311/MP/2015 
 

Subject              :   Petition for appropriate directions restraining the respondent from 
recovering the energy charge rate strictly in terms of the Tariff 
Regulations framed by the Commission. 
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Petitioner      :    Tata Power Delhi Distribution Company Limited. 
 

Respondent       : NTPC Ltd.  
 
 

Petition No. 64/MP/2016 with I.A. Nos. 84 and 85 of 2017 
 

Subject              :   Petition under Section 79 (1) (f) of the Electricity Act, 2003 read 
with Regulation 30(7) of CERC (Terms and Conditions of Tariff), 
Regulations, 2014 seeking adjudication of dispute between 
petitioners i.e. BSES Rajdhani Power Limited and BSES Yamuna 
Power Limited with NTPC Ltd. 

 

Petitioner       :   1. BSES Rajdhani Power Limited (BRPL)  
   2. BSES Yamuna Power Limited (BYPL) 
 

Respondent        : NTPC Ltd.  

 
 

Parties present     
 

 

Shri M.G.Ramachandran, Advocate, NTPC 
Ms. Poorva Saigal, Advocate, NTPC 
Ms. Swapna Seshadri, Advocate, NTPC 
Shri Ashwin Ramanathan, Advocate, NTPC 
Shri Venkatesh, Advocate, MPL 
Shri Pratyush Singh, Advocate, MPL 
Shri Somesh Srivastava, Advocate, MPL 
Shri Sandeep, Advocate, MPL 
Shri Divyanshu Bhatt, Advocate, NTPC-APCPL 
Shri Deep Rao Palepu, Advocate, NTPC 
Shri Gopal Jain, Sr. Advocate, TPDDL 
Shri Anupam Varma, Advocate, TPDDL 
Shri Buddy Ranganadhan, Advocate, BRPL &BYPL 
Shri Rahul Kinra, Advocate, BRPL  
Shri Ashutosh Kumar Srivastava, Advocate, BYPL  
Shri Rajkumar Mehta, Advocate, GRIDCO 
Shri S. Vallinayagam, Advocate, TANGEDCO 
Ms. Catherine Ayallore, Advocate, WBSEDCL 
Shri Vishrov Mukerjee, Advocate, WBSEDCL 
Shri Raunak Jain, Advocate, TPDDL  
Shri Vishvendra Tomar, Advocate, TPDDL 
Shri R.B. Sharma, Advocate, BSP(H)CL 
Shri Ravin Dubey, Advocate, MPPMCL 
Shri Sameer Singh, BYPL 
Ms.  Aditi Sanghi, TPDDL 
Shri Nishant Grover, BYPL 
Shri Sumit Sachdev, TPDDL 
Shri Balaji, NTPC 
Shri Ajay Dua, NTPC 
Shri Umesh Ambeti, NTPC 
Shri Vivek Kumar, NTPC 
Shri Sukhjinder Singh, NTPC 
Shri Anurag Naik, MPL 
Shri Chainmoy Kumar Dash, GRIDCO 
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Shri Manish Garg, UPPCL 
Shri Anurag Bansal, TPDDL 
Shri Kanishk, BRPL 
 

Record of Proceedings 
 

At the outset, the learned counsel appearing for BRPL & BYPL referred to the 
observations of the Commission in paras 9 & 10 of the ROP of the hearing dated 
7.12.2017 and submitted that it has no knowledge on the clarification/information, if 
any, received from MOP/CEA.  

2. The learned counsel appearing for the Petitioners, NTPC and MPL pointed out that 
in Petition Nos. 244/MP/2016 and 139/MP/2017, the issue of measurement of GCV of 
coal and the difficulties faced thereunder has been raised and is therefore not directly 
related to the issues raised in other Petitions filed by the  discoms. Accordingly, the 
learned counsels prayed that Petition Nos. 244/MP/2016 and 139/MP/2017 may be heard 
separately and not be linked to other Petitions. 

3. In response, the learned Sr. Counsel appearing for TPDDL clarified that though the 
Respondents in their Petitions have prayed for refund of the excess charges recovered 
by NTPC and MPL, the issue relating to ‘measurement of GCV of coal’ would necessarily 
have an impact in the relief claimed in the said Petitions filed by the discoms. 
Accordingly, he prayed that the Petitions may be clubbed and heard by the Commission. 
Similar submissions were made by the learned counsel for BRPL & BYPL and the learned 
counsel appearing for other discoms.  

4. The Commission however observed that since Petition Nos. 244/MP/2016 and 
139/MP/2017 relate to the ‘measurement of GCV of coal’ only these Petitions would be 
clubbed and heard. However, at the request of the learned counsels for the discoms, 
the Commission observed that the Petitions filed by discoms would be listed on the same 
day. 

5. The Commission observed that clarification has been furnished by CEA vide letter 
dated 20.3.2018. The learned counsels for the Petitioner and the Respondent discoms 
submitted that the letter of CEA may be shared and the parties may be granted time to 
file their response to the CEA letter dated 20.3.2018. The Commission directed the 
parties in Petition Nos.244/MP/2016 and 139/MP/2017 to file their response to the CEA 
letter dated 20.3.2018, on affidavit, with copy to the other, on or before 20.4.2018. No 
extension of time shall be granted for any reason whatsoever. The Commission further 
directed that no request for adjournment of the hearing of the Petitions shall be 
entertained. 

6. These Petitions shall be listed for hearing on 25.5.2018.  

 

                     By order of the Commission 
 

             Sd/- 
                          (T. Rout) 
                               Chief (Legal) 
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4, In regard to the basis for arriving at the margin for loss of GCV of 

coal between 'as fired' and 'as recelved' stage, the following IS 

sublnitted: 

(a) The issue was exarnirled in detail and the follo\ving 

agencies "vere consulted: 

1. Institute of Fue1 Research 

2, Central Power Research. Institute (CPRI} 

These are specialist Central Governrn,ent Institutes working in the 

field of coal a,nd power and are exteI1.sively involved in. 

and testing coal at varimJs power stations and m.ines, 

(b) It was unanimously agreed by i. e, CEA, CIMP"R and 

that there 'Nould be unavoidable loss of GCV which measured 

from sarnples taken from Wagon top till the point fIring. It is 

the considered opinion of CEA as well as CIMFR and CPl"<I tbat. 

the loss of GCV is due to the following: 

I, 	Effect moisture in GCV of coal samples taken frorn wagon 

top 

~~~ Loss during coal storage inside power 

:], Reduction in GCV during handling inside power plan.L 

5. 	\Vhile examining the subject, CEA has also considered various 

national and inten"1ational papers / studies and the practices being 

followed in different states by different SERCs. Based on that, above 

aspects have been deliberated in CEA recommendations submitted 

VIa its letters dated 17,]0.2017/18,10.2017 and have been 

elaborated in fonowing paragraphs, 
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